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Sohcltors for the plalntﬁf Messrs. Smetkam Byrne
<S Co.

Sohcltors for the defendant - Messrs. Dabholkar
&00. ‘ . L . -
Suit devcr"eed.‘_»

G. G. N .

APPELLATE CIVIL.

s

s

: Bejdre Sir Norman Macleod, Xt., Chief Justice, and M, Justice Shak.

PADAMSI NARAYAN "AND OT‘HERS (ORiGmAL' CLAIMANTS), - APPEL-
LANTS v, THE COLLECTOR OF ~THANA (ORIGINAL OrroKENT),

RESPONDENT®.

"~ Land .Acguisitioﬁ Aet (I of 1894), sections 11 and 12~ Compensation

Sor compulsory acquisttion— Provisional award—Submission ofaward -
“to the Comsulting Surveyor to -~ Government—Award found excessive—
Remission for re-consideration—Re-consideration of the awdard—Award
Siled in Collector's Office—TFinality thereot. '

A Dépﬁty Collector, who was appointed am Acquiring Officer undep

" the” Land "Acquisition Act, valued certain lands compulsorily acquired by

Government and subiitted a proposed award for approval to the
Consulting Surveyor to Govemment through  the Collector.” It was
_however returned by him with "the objection that “the valuation wag

» excessxve The Deputy Collector,” who had " meanwhile been transferred -
" to another -post and 'succeeded in his office by an Assistant Collector,

- adhered to }us}ongmal valuation but . remarked that, as hig proposed

- award ‘had not been filed in-the Cbllectors _Office and had not been

declared to the parties mterested it could, if mecessary, be reconsidered by
the Assistant Collector whoi had succeeded ‘him. The Assistant Collector
re-considered the award, agreed to. ‘the ‘lower. valnation suggested by the
Consulting Surveyor, had it apploxed by the Collector, and made it .
final and declared it to ‘the porties,  The clalmants contended  that the -
award made by the Deputy Collector in the first. mstance was the only

e First Appeal No 255 of 1918
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’ vahd award and that the second award ~made by the Assxstant Collector_' - 1921 :
.Wasnotvahd—— ’ ~" ' - , o 5 e —
: ' T Papamsr.-
- Held, on ‘the specml facts of ‘the” case, that the Depnty Collector: R
had not *made ?-the award within the meaniig of SPCthD 11 “of. the THE
: R _CorrroTOR
. Land Acquisition Act (I of 1894) SAREUE R or
e . THANA. -

© As to the prov1s1ons of section 12 —

Per Macrrop, C. . :—"The appellants argument must go 80 far as” .
this that if the Acquiring  Officer. once signs a document in_the nature of
) ‘an award, it is “conclusive. weneBut ‘in ‘my opinion some further formality
= is required on- general principles before if. becomes bmdmg on Government,
eand this formality is prescribed by section’ 12. Tt must_be filed and so--
become & part of the office records, and then it shall be . nnal and
. " conclusive evidence between Government and the partles 1nterested "

- Per SHAH J.:—"The award when made “under: section 1 would be-
final and conclusne When _it- s filed, there ean be no doubt that “the
~award “is made. . But it is difficult to hold that an' award made under -
section’ "11 cannot be final and -conclusive unless- and -until it is
‘filed. The section [sc. 8. 12] provides that such award shall be filed and shall '
“be final and conclusive as to certain matters. I 'do’ not see any sufficient
_ ground in the wording of the ‘section for holding that the filing of
the award is absolutel‘y essential to 1t<3 bemg final and concluswe |

APPEAL from ' the dec1smn of J. A Saldanha
 Assistant Judge of Thana. = o e

Proceedings under the Land Ach.lSltlon Act

The lands belongmg to the several claimants were
. compulsorily . acqun-ed by - the Government . of
‘Bombay.. Mr. Jacob Bapuji, . a Deputy Collector,
-was appointed Acquiring Oﬁicer,‘ and proposed an .
‘award, on the 22nd March 1916, granting compensa-
tion® at rates varying from two to five annas a
* square yard. In his record of the proceedings the
following -entry was made. “Proceedings returned,
award passed and sent for approval- to" the Consultmg
Surveyor - through -~ the - Collector ‘of Thana.” ~The '
-same day the: Deputy CQollector ‘submitted the aWdrd «

--to the: Oonsultmg Surveyov through the Gollector of

Thana. SO R Lt
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Meanwhlle the land was taken possessmn of by thet
Government LT e : 2 T :

In Aprll 1916, Mr Bapu_]r was transferred to an~

other post.

" The Consultmg Surveyor to Government being of
opinion that the. proposed award was very high, :
the award was remitted to Mr. Bapuji for .re-
consideration.. That. officer observed on the 8th of
July 1916 as follows —

: “I'have made. my proposals to the best .of my -ability. " A co'f)); of -

- my proposals ‘hasg not been ﬁled in the Collector’s Office nor have they'/

been declared to the partles eoncemed . They can be »amended by “the
Assistant Collector, Bassem Pran* who has: now taken my place, if

- Mr, Mirams’ estimates are  considered - correct and * the = award may be

.made final by filing ‘the. copy in the Collectors Office and declaring it
to. the  parties concerned. A nole  is' made under my proposals that‘

they are px0v1smml atd sub]ect to approval.” P P

The note refelred to was a post-script added to hlS‘
award to this effect :— These proposals of award are

p10v1s10na1 ‘and” sub;eet to approval. They ‘are not

Cdeclared and are not final.” The post-script (andated)
was apparently made on 8th J uly 1916. '

~ The papers were accordingly “sent to Mr, Cowant
‘the Assistant Collector. He made "the award,.

“‘obtained the approval by the Collector and made

it final and declared it on the 7th September 1916.
He ~awarded compensation at rates varymg from ‘
Rs doO to Rs. 450 per acre.

On the request of the. cla1mants the case was

‘ret'erred to the Assistant Judge . of Thana under"
_ sectlon 18 of the Land Acqu1s1t10n Act

The Assistant Judge was of oplmon that the.,

proposed award made by Mr. Bapu]l was not_Vahd
in law: and-that the award made- by Mr. Cowan
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Was the only award in the case. On memts howevel e
the learned . Judge awalded a  slightly 1ncreased f

rate of compensatlon

- The - clalmants appealed to the ngh Oomt
O’oyajee with A. G. Sathaye and P. B. ShmJne

instructed by  Daphitary, Farriera and ])zwan f01 R

the clalmant -Pachmm

Ratanlal Ranchhoddas, f01 the clalmant Dr. Cama.',

- Sir. Thomas . Stmngman, “Advocate-General, with k
S, S. Patkar Government Pleader, for the Govern- °

ment

I

© MaciEop, C. Ji—In 1915 cei'teiinula'nds in the
_village of K1r01 Taluka Salsette, in "the - Thana

‘District were notlﬁed for acquisition under Act I
of_ 1894 as being required by the Municipality of
-Bombay for the purposes of a-terminal reservoir.

" One Jacob Bapuji, Deputy Collector in charge of

the Salsette Taluka, was directed to take ‘order for
the acqu1s1t10n of  the land. He proceeded with

“his inquiry and -on' the 22nd March 1916 the -

following entry appears in the Roznama : “Proceedings
returned, award passed and sent for ‘approval’ to
- the Consulting Surveyor through the Collector  of
Thana”. The same day the Deputy Collector wrote
to .the Consulting Surveyor to Government through
the Collector of Thana as follows: (Exhibit 28)
“ Under Rule II (3). of Instructions for the Guidance

of Acquiring Officers I have the honour to submit-

“herewith my proposed award for the land to- be
“acquired for the above purpose for your approval and
“favour of return.” On the 3rd July the 00nsu1t1ng
_Surveyor - wrote (Exlnblt 29), objecting to the
proposed award as excessive and this was forwarded
to -Jacob . Bapuji by the Oollector for explanamon‘

PADAMST
o sl
THE. .~

o+ COLLECTOR.,

“OF -
TrANA,
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before the 10th July On the 8th July, Jacob Bapu]l‘
-’rephed supportmg his valuation, but he- sald S

have made. my proposal to” the best of my ability.

A copy of my pxoposals has not been filed in the

Collector’s Office ‘nor have they been declared to

" the parties interested. They can be Tamended - by
. the Assistant Collector who has now taken my place
_-if Mr. erams estimates “are cons1dered correct and.
" the award may be made final by filing a copy in:
* the Collector’s Office and declaring it to the partles"

concerned.” Mr. Cowan [the Assistant Collector]

\~'px00eeded*, with the -inquiry. The Roznama shows
“ that' on the 1lth .August an award was made and
~ filed, on the 23rd August it was sent to the Collector

for approval, on the 7th September it was made

' ﬁnal and decla.1ed

The, various’ survey numbers were valued at
Rs. 450, 400.and? 350, 'per acre according to their
situation. - On references to -the District Court the
claimants contended that Jacob Bapuji had made
final awards, that Mr. Cowan. was not properly

" appointed, that he made his awards without any
" inquiry, based on the oplmons of others, and ‘there-
fore they were: void.

. The Assmtant Judge demded that the real and
legal award was passed by Mr. Cowan.

' The claimants wanted to appeal to the High’Court and -
- the Ju’dge was of opinion that the - case was' not
- ripe for a preliminary decree. He directed that an
- order in the form of a declaration on the findings

on the points raiged should be passed. The claimants .

then appealed to the High Court on the ground

that the Judge had passed a preliminary decree

‘, and the appeal was admitted on the 19th December -
1918 Olearly the1e h’md been no plehmmary decree»
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regard to the issde what extra compensatmn if

any, should be. awarded in-addition to that awarded  COLLEGTOR .

by Mr. Cowan. He came to the. conclusmn ‘that
Rs. 50 per acre should be added to the amounts awarded -

by Mr. Cowan, ‘that' 5 per cent. should be-added. for

the potentlahty of ‘the. lands as _building lands and’

5 per cent. for the possibility of- demands .being made

for Moornm. There have been appeals - by various
claimants from the decision _of ‘the Judge, . and the-

3

questlon whether Jacob Bapuji had not made a

final award arises properly in these appeals. Obviously -

if the Judge had awarded as much as or more
than J a,cob Bapuji thls issue would be superﬂuous

Sectlon 11 of the Act T of 1894 directs that the‘
Collector should proceed to inquire into objections by .
the persons interested in the land to be acqulred and

after ascertaining the value of the Iand make an award

underhishand. Section12 says such award shallbefiled

~-in the Collector’s Office and shall ‘except as herelnafter

provided, be final and concluswe evidence, - as between:
~the Collector and the persons 1nterested W'hether they

- have respectively appeared before the Collector or not
. ,of the true area and of the value of the land '

i Tt is d1ﬁicu1t to see how 1t could poss1b1y be . sald
that Jacob Bapu]l-had made an award which wags final
“as between the'parmes interested and himself, or that

" he,could ever have thought that'he had made such an

‘award in the face of his letters of the 22nd March, and
- the: th July, though it. does appear that he gave
' instructions in April to the Mamlatdar to. ‘hand over
~'possession of the land to the Municipality. That of

course could have nothing - to= do with_ the ‘question
e ‘Whether_ as a matter of fact the award had been made.

‘from Whlch an. appeal lay However the Judge . i'mgy "

4proceeded W1th°the hearing: of. the " references Wlth,;-r'PADAﬁ'B[l“;

. Tag ~ "

oF’ -
. THANA.
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It may be as well to point out that the - Cour ﬁs are: nobz
concemed with the instructions given by “Government;

to its officers with regard to their proceedings under
“gections 11 and 12 of-the Act. If Jacob Bapuji in ‘spite.
“of the general instructions had made his award without
~ consulting, the Surveyor to Government throngh ‘his

Superior Officer, the Collector, the question might have
arisen whether it was bmdlng on Government before

it was filed.. But the mere signing of a document by.

the Acquiring Officer expressing his opinion as to ‘the
amount of compensation to be offered cannot have any:
binding effect when the officer himself writes- thas it
is not 1ntended to be'final. " T do not think, thelefore\

“that Jacob Bapuji made his award within the: meaning
of section 11." I-do not attach. any importance ‘to the

note added afterwards by Jacob - Bapuji to the docu-

" ment he had s1gned on the 22nd March, it only bears
-out what he had ertten to the Consulting Surveyor on’
* the same day. / .

. But the appellant’s argument must go so far as- thls'
‘that if the Acquiring Officer once signs a document in
the nature of an award, it is conclusive. He cannot
change his mind, nor if he died and the document was
found amongst his papers could Government dispute it.
But in my opinion some further formality is required
on general principles before it becomes binding on

 Government, and this formality is prescribed by -

section 12. It must be filed and so become a part of -
the Office records, and then it shall be final and cen-
clusive evidence between Government and the parties -
interested. No doubt the wording of section 12 is not ..

very ‘sati'éfagto‘ry and from the Roznama in the case it
 does not appear that, even a8 it stands, it was properly
‘understood by Mr. Cowan. For, although the award is

stated to have been filed" on the.1llth August; it was

: thereafter sent to the Collector for approval and only ‘.
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E made ﬁnal and declared on the 7th September 1916. .
Ifan alteratlon*decreasmg the amount of: compensatlon '

had been made after the 11th August I do not think it
would have been valid. At the- same tlme cons1der1ng
that.an award made under section 11-is an offer by
- Government to the person interested in the lahd to be-

'acqmred of the compensation to be paid, it should be

“made clear exactly what formality should be observed

to make it a bmdmg offer. In 'ordlnary transactions

an offer is not binding on ‘the party making it unt11

&
'it is published or communicated to the party for whom _
‘it is intended and as the amendment of the Act is now.

~under consideration it is desirable ‘that this questlon,

- which is constantly arising in one form or another in -

references to 'the Court under section 18, should be
_settled by the Legislature. The appellants did.not
"re_ly upon Dassabhat Bejanji v.. The Special Officer,

Salselte Building -Sites®, - ‘where the only question -
~was whether the- award which “had been filed and

’promulgated was a valid award  under the Act. I

Jacob -Bapuji had continued as Acquiring Oﬁ‘icer and
.on receiving the opinion of. the Consulting Surveyor A

had made his award in this form “I think the proper
“amount of compensation to be awarded is X rupees but

as the Consulting Surveyor thinks it should be X—Y
.rupees, I award X—Y rupees,”’ then no doubt that ;

".decision would have been in pomb

. Kooverbai V. Assistant C’ollector,’ Suidt"’ seems to
me directly in point and I have no wish to alter any-

~ thing I said in my judgment in that case.

It is really a .question. of fact whether Jacob ‘Bapuji
- made this award, and when he wrote on the 22nd March -

that the document was the award he proposed to make,
I cannot see how it can be said that he had made it.

.

@) (1912) 36 Bom. 599. .. ® (1920) 92 Bom. L. R. 1135,
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 The “ext question is - Whether the compensatmn'

| awarded by the Assistant Judge shohld be increased.

The land is described as follows in his-judgment:
“The land under reference is tmangular in shape with
a short base at the South running to an acute angle,f

 which is the top of a hill, with hill sides falling from

‘the ranges of hill rapidly to a valley .Whiéh is equi~

- distant from either side. At the same time there is a
- general fall from North to South. At the apex of the
© hill, the height of the hill is about 850 feet above the sea:

level.- The Agra Road is about 135 feet. above the sea

level.  The southernmost portion of the land. is 180 feet
-above gea level.  The nearest of the plots is about
11,000 yards from the Agra Road and 2,500 yards from
“the Ghatkopar leway Station.” - It is difficult -to

.imagine how any one could consider that such land

“had any potentiality for building land ; round about

the station a considerable number of houses had been

. erected after plague broke out in Bombay in 1896-97,.
“but there was no evidence that many houses had " been

_erected in recent years while there was a very large'
qucmtlty of land available on or near the Agra Road.
/It was suggested that a plot numbered 27 measuring
one acre on the map, close to the southern portlon of,
‘the land in reference had been sold at 7 annas per

~.square yard, but that estimate is absolutely fallacious

as plot No. 27 was sold with plots Nos. 33 and 42 total-

' "‘lmg altogether 11,858 square yards and plots Nos. 33 and
42 were far better situated than plot No. 27. No contour.

‘map has been produced but from the above’ description -
of the land in reference it is clear that apart from the!
‘difficulty of getting access to the Agra Road the cost. >of
levelling a building site would be-prohibitive. for thgx’t\'
Jlocality. In my opinion, therefore, the land could only

. “be valued on the basis of what would be'realised forthe-
- grass growing on it. On the evidence with regard to
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fﬂns it is. 1mpos51b1e to say that the decmon of the'{

- Assigtant Judge °does not award sufficient -compensa-
“tion, while he has added 10 per cent. for potentlalmes

“which’ can only be cons1dered as of a ve1y remote‘

;charac"ter R .

“Wlth costs.

-SHAH, J. —These appeals arise out of proceedmgs‘

‘under the Land Acquisition Act in- respect of lands
acqulred for the terminal service reservoir at Kirol

i

in the Thana District for - the -Bombay Mumc1pahty .

under d declaratlon of the 17th May 1915

'].‘he Asgsistant or-Deputy Collector m charge of the'

Bassem Taluka was appointed under the Land Acquisi- -

tion Aot to take order for the. acquisition of the land
ander the Government Resolution of that date. Mr.
Jacob Bapuji-was then in charge of the Bassein Taluka

as Deputy Collector, and started proceeédings under

“the Act with a view to make his award. After making
‘the inquiry contemplated by the Act he- prépared his
award on the 22nd March 1916, and in- ‘accordance with
"certain departmental instructions contained .- in the
Government Resolution No. 6355 of 1909 as amended

by Government Resolution No. 7487 of 1910 submitted .

his award to the Consulting Surveyor to Government
through the Collector of Thana. ‘Thereafter the District
‘Deputy Collector wrote to the- Municipal authorities
- to take possession of the lands and possession was in
fact taken about, the middle of April 1916. The Deputy
_ Collector was then transferred and he dehvered over
chfuge of the Salsette Taluka on the 29th April 19]6

The Oonsultmg Surveyor did not” agree with the

. conclusionS_ recorded by the District Deputy Collector,

as would appear from his letter of the 3rd:July 1916

+ to the District Deputy Collector, and suggested a much -

. .
1920+
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1lower Valuatmn The Dlstrlct Deputy Collector, WhO

_had submitted his ‘award, gave arl - explanation. as
. _.required by the Collector in which he stated that he

-had made his proposals to the-best of his ability and.

- suggested what appeared to him to be the proper pro-

cedure according to law as he understood. it. He

- wrote then that his pfoposals' had not been filed in the .
- Collector’s Office nor had ' they “been declare_d' to the
“parties concerned. He thought that they could be -

‘corrected by the Asmstant Collector in charge of the .
Bassein Prant, if the Consulting Surveyor’s valuation

- was considered correct. He referred to a note which,
_he states in his evidence, was added by him to his
“award then (i.e., 8th July 1916) and. which was to the
- following effect:—*These proposals of award aie
‘provisional and”s‘;ubject to approval. They are not'__

declared and are not final. 7 This post-script bears no
“date, but T accept it on his ev1dence as having been -
made in July 1916 '

The Assmtant Collector resumed the proceedihgs in

" August 1916. He made an award in accordance with

the valuation of the Consulting Surveyor and. sent it

" to the Collector in ;accordance with the departmental

instructions already referred to. The Collector pointed
out a small mistake; and he amended his award

- accordingly, and ultimately made it final and declared
it on the Tth September 1916. . :

_The appellants before us and others asked for :
eferences to the District Court under section 18 of the

" Land Acquisition Act. -The Assistant Judge of Thana
~ ultimately made his award on the 23rd December 1918
' after hearing the partles and consuilerlng the ev1dence

A prehmmary objection was taken before lnm that :
the award which was ﬁnal and conclus1ve was the -
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' award made by the Deputy Collector on +he 22ndfr'—
jMarch 1916 and ot the -one made by the Assistant

7"Colle('3tor,” Mr. Cowan, on the 7th Se‘ptember~ 1916. " -
- Beveral issues were raised in connection with the pre: -

lllmlnary objection; but he -held on the 26th August

1918 that the final award in the case was “that made

“by the ‘Assistant Collector: . The Assistant: Judge.

practically upheld the valuation' of the- Consulting.

Surveyor subject to a small variation. In the appeals.

" before us it is urged that.the award made by the

_~District Deputy Collector on the 22nd March 1916 was
final and conclusive and that the claimants ought to be.
- allowed compensation for the lands on that basis. Itis:

also urged that on the evidence. the true market value is -

- that determined by the D1str1ct Deputy Collector. -

On the evidence I see 1o reason to hold that the’
“conclusion. reached by the - Assistant -Judge as to the’
market value of the lands in questlon 'is wrong ; and

on the merits no case is "made out for dlsturbmg the”

- award of the lower Court. The only point that requires

consideration is Whether the award prepared by thex

District Deputy Collect01 was made by him within the

meaning of section 11, and Whether it-was final and con-’

-clusive as provided insection 12, Ifit was, the appellants
“are entitled to compensation according to tifat award;

- and ifit was not, these appeals must be d1smlssed

The questions that arise with reference to the award’
of the 22nd March /1916 by the Deputy Collector
~ present some difficulty: to my mind in view of the
decisions in Dossabhai Bejanji v. The ‘Special Oﬁ'icer
Salsette Building Sites®, and Kooverbaz V. 'The_’,

Asszstant Oollector, Surat®, : .

I propose to deal with the questlon as to the mter--
. pretatmn of- sectlon 12 ﬁrst After prov1d1ng for an.

. @) (1912) 36Bom 599 @ (1920) 22 Bom. L. B. 1136..
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inquiry and” an award by the Collector in sectlons 9,

10 and 11, it is provided in section 12 *that thie award

- shall be “filed. in the Collector’s Office and shall be
final and conclusive as between: the Collector and

_ the persons interested of the true area and value of |

the Jand and the apportionment of the compensation
among persons interested except as provided in the )

Act. .In the present ‘case we .are not concerned with

But it iz contended that the filing is a condition

~ precedent to its being final and conclusive. I am un-
- able ‘to accept this contention. Theaward when made’
\ ,under section 11 would be final and conclusive. When
it is filed (in the Acquiring Officer’s Office), there can

be no doubt that the award is thade. But it is difficult.

~ the saving clause “except as hereinafter provided.”
- If'the award made on 29nd March 1916 had been filed -
" it 'is conceded that it~ would have been final and
conclusive as to the value of the ‘land whatever the

depart_mental instructions. to the contrary might be.

to hold that an award made under "section 11 .cannot .

*be final and - conclusive ‘unless and untﬂ it is filed.

The section provides that such award shall be filed' :

and shall be final and conclusive as to certain matters.

1do not see any sufficient ground. in the wording of
the section for holding that the filing of the award is

absolntely essential to its being final and conclusive.
T agree that the filing is obligatory under the Act, and

* also that the step when taken puts it beyond doubt
that the award is made and that it ig final" and con- |

clusuve as provided. in the sectlon But I am unable -

unless it is filed. The section would have been Worded

in a different way if that had been the intention of the -

to agree. that it can never be final and conclusive -

<€

Legislaturé. The important thing is the making of

the award as provided in section 11 and the filing

is a ministerial act; 1 am  unable to attaeh- such .
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81gn1ﬁcance to the ﬁhng of the award as is suggested
.on behalf of the fespondent

“The margma] note of sectlon 12 is apt to suggeﬁt

- o2

PAbAﬂs{*
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’that the award would ' be _final and conclnswe When 'COLLECIO;

filed. I do not think that the marginal note could be -

T

properly used as an aid for interpreting the sections

~Even if it were so used, I do not think that it can
justify the construction  that the ﬁhng 7 of the award '

is an essential step to be taken to make the award final

- and conclusive as to the matters mentloned 1n sec- .

“tion 12. I am of opinion that when the award is made
- under* séction 11 the consequence mentioned “in
section 12 as to its being ﬁnal and concluswe necessa-
, 11ly follows :

'I‘he 1mportant questlon, therefme to my mmd is’
Whethe1 the award was made by the Deputy Collector
on’ the” 22nd March. Ordmarlly there ‘should be no,
difficulty in determmmg whether the awald is made or
not. But the difficulty arises in consequence of the.
departmental instructions' and the procedure that the
" Awarding Officer finds it necessary to follow. “With -
regard to these instructions which have been publish-
ed at pp. 273—279 of Campbell’s Law of Land Ac-
quisition, I may-add that they have not the force of -
law which rules' made. under- section 55 of the Act
would have. They are not rules made under that
section ; and it is not suggested that there are any rules '
under that section. :

I accept the propositiohs laid dow'n in E.e'rd v. Tle
Secretary of State for India in Council®, that the
proceedings before the Collector are-administrative and

. not judicial, that the Awarding Officer’s duty is not to -

“conclude the owner by his so called award butto fix
the sum Wlnch in his’ best, judgment is the value and

- M (1905) 1. R 32 1. A. 93.

“OF.
THANA. -
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- should" be oﬁerea, ’qhat ‘the: Collector is not hmued‘

to the evidence before him, and that it’is open to him .

_to take into consideration the information in the hands

of the department.” The. Collector’s discretion in the
matter is unfettered in law as regards avalhng himself

- of such information in the hands of the department. ’

At the same time it seems to me that under the Act
as well as the decisions itis his duty to fix a sum which
in his' judgment represents the market value of the

‘land. ' Section 15 makes it clear that. he shall be guided

by the provisions of sections 23 and 24 - of the Actin

-

It will be convement to state briefly the facts thh |

“have been referred to in the™ argument as beannrr on'

the questlon as to whether the award of the- Deputy‘

- Collector is final’ and concluswe ‘The Deputy Collect-
~ of prepared an award on the 22nd March and sggf it
on to the Consulting . Surveyor t‘mouoh ‘the Collector.

He made the following entry in the notes of proceed-
ings relating to the acquisition ;—“ Award passed and- -

~ sent for approval to the Consulting Sur$‘eyor ‘through |

the Collector of Thana.” -Theé award in form is a
complete document - in- accordance with the require-"

- ments of the Act, and on its face it is an award made
- under section 11 after making the inquiry contemplat--

ed by the Act (see Exhibit 27). On the same day he '
w1ote a letter to the -Consulting Surveyor with which
heé sent his proposed award and other papers, in these -

terms :—“ Under Rule 11 (8) of instructions for the
- guldance -of Acquiring- Officers I have the honour to
~ submit herewith my proposed award for the land to be
' ,acquiied for your approval and favour of return.”. No -,

intimation-was given to the clalmants as required by ..
section 12, subssection (2). A few days Iater the

- Deputy Collector wrote on- the 3lst March to the -

Hydrauhc Engineer informing him, that the award
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_had already bee;n made and sent for approval to the .
- Consulting Surveyor of Government and reminded him
-of the request which he had already made to ﬁx a date;

to. take possessmn of the land (see Exhibit 19)."

. Two days before this ‘the  same" ofﬁcer ertmg on -
~behalf of the Collector of Thana had informed him that
the  District Deputy - Collector had completed the
a‘cquisibion proceedings, and proposed an award, and-

~ had sent it to the Consulting Surveyor, and that the

- Mamlatdar had been instructed to hand over possession
‘to the Bombay Municipality (see. Exhibit 32). 1have
' already referred "to the . fact that the possessmn of the ,

]and was. taken in Aprll

In J uly the Consultmg Surveyor dlsapproved of the B
award of the Deputy Collector, who, when called upon
to submit an explanation, said that® he had made his
proposals to the best of his ablhty and;pointed out a .
way which he ‘thought was open.to the Collector
_,accordmg to lavv "He -also added. a foot-note to- the

award, to Wh1eh I have already . referred. Thereafter'

the Assmtant Collector ‘resumed the proceedmgs and .
" made his award on the 11th August 1916 in which he
accepted. the valuation of the lands by . the Consulting .
Surveyor to Government, -and made the following note .

in the diary of the ploceedmgs + “award made and
filed.” He then sent it to the-Collector for approval
who approved of it subject to a slight alteration (see
- Exhibit 43). The alteration was accepted by the
Assistant Collector on the 7th September 1916, and the
award was then made final and declared..

Thése facts clearly show that the depar tmental in-
structlons_practlcally leave nothmg to the judgment
of the Awarding Officer,- who has to make his ‘award
under section 11 of the Act. These instructions ignore
the’ 1nd1v1dual1ty and- the statutory obhcamons of the

-
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1921 Acquumg Oﬁicer It is p1ov1ded in the 1nst1uct10ns_,
g P;DAMQ that “in all cases where a reference to the Collector is- .
e made the Acquiring Officer should make his final award

COLrg:gTOB ~ according to the instructions from the Collector.” These
. OF instructions, I think, go far beyond what is laid down
- TASE ) Bera’s case®. That is the view takenin Dossabhai’'s

case®. Batchelor J.’s judgment is clear on the point,
and Heaton J.’s observations at the end of his judgment

" point to the same .conclusion. = Referring to Ezra’s

case® he says as follows (pages 606):— But if,
and this seems to me - very doubtful infeed, that
judgment goes the length ‘of saying that the Special

Collector should set -aside his own opinion and his

* conscience and substitute for it an estimate made by

gsomebody else, then I should find- the very greatest

* difficulty in following - that conclusion.”. My own

readmg of the provisions of the Actand the judgment

of their Lordships of the P1 1vy Council in Ezra’scase®

“lead me to the conclusmn_ that while the Act gives

' the Acquiring Officer very wide discretion as to the 3

scope of the inquiry and as to the materials which he

may take into cons1derat10n it requires him to make

an award as to the matters mentioned in section 11, .

 and to have regard to the provisions of sections 23 -
‘and 24 in determining the amount of compensatxon as

- laid down in section 15. 2
I have carefully considered the ratio decidendi in

" Kooverbai's case®. While I recognise that the special
facts of the case afford a basis for dlstlngulshlng it

from Dossdbhai’s case®, 1. think that there is a certain -

~degree of conflict in the reasoning underlying these
decisions. I have, therefore, stated my own view as
, to the meaning of the sections of the Act and as to the‘ ‘
-effect of the departmental instructions. -

© W 1905)L.R.321A.93. - @ (1912) 36 Bom. 599
. ) (1920) 22 Bom. L. R. 1136.
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: Though I ha.ve stated the various cnrcumstances
“whlch have beén referred to in the argument I do
‘not think that- they necessarily belp us in determining -

" whether the award was made. by the Deputy Collector .

in March' 1916. "What the Deputy Collector himself .
“ said or did in J uly does not seem to me-to affect .the
f question. . The omission to file the aw ard as requlred
- by section 12 (1) and to give notice to the parties under -
" section 12 (2) suggests one inference while the taking -
of possession soon after the “proposed ” award suggests
the contrary inference. Omn the one hand it seems that -
so far as the Deputy Collector” was concerned the -
award contained the valuation, Whlch in his ]udgment
was correct v on the other hand it appears that at the =
time he merely proposed it ag required by the instruc-
tions, and that he did not “make” it. It is not
necessary for the purpose of these appeals to determiune
whether the second award made by the Assistant
Collector really represents his oplmon as to the market.

value of the property. But that award refers to the

award of the 22nd March as “ provisional award.” In

“.a sense this circamstance brings the present'case
- nearer the facts in Dossabhai’s case® than Kooverbai’s -

case®. Lastly there is the entlv in the diary of pro--

ceedihgs that the awald was “ passed ” and sefit’ for
approval to.the Consultmg ‘Surveyor, and there is the. -

Awarding Officer’s ‘letter of the same date to.that -

officer. 'We have also the fact that the award purports
to»be'a complete document’ snch as is contemplated
by section [I. These facts also suggest gonflicting
inferences. I must say that I have felt great difficulty

in this case in deciding ‘whether the Deputy Collector

‘made his award on the 22nd March or not. On the:
whole,” I have come to the conclusion, though not

without hesitation, that it is not estabhshed on the _

M (1912) 36 Bom. 599 Lo @ (1920) 22 Bom L. R. 1136,
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special facts of this case that the Awardln Ofﬁcer made

~his'awaid on the 22nd March. Therefore, the only-

award, in the case, such as it is, is the award which :
~purports to have been made by the Assistant Collector.-

- At the same time I desire to make it clear that to my -

mind it does not necessarilykfollow ‘that an Acquiring
Officer does not make his award, simply because he"

‘sends it to the Collector or to any other officer for

approval. For instance in the present case the award
was ' made by the Assistant Collector on the 1lth -

August even though 1t was sent afterwards to the
Collector for approval

1, thelefore agree "that the appeals may be d1s-‘
missed. :

I may add that the difficulty arising from the'

" departmental instructions is real. In my opinion

the whole position requires to be reconsidered with a
view to make it clear beyond controversy as far.as

- possible either by adequate rules under section 55 of

the Act or by a suitable amendment of the Act, as to
what should constitute the making of the award and
what definite step, if any, should make the award
final and concluswe of the matters mentloned in

fsectlon 12 of the Act ‘ )

Appeals _dismissed.
e RR

APPELLATE CIVIL.

Before Sir. Norman M’acleogl, Kt., Ckief Justice, and Mr. Justice Shak, -

. RAGHUNATH SHIVAJI KULKARNI AND OTHERS (ORIGINAL PLAINTIFFS)
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DErFENDANTS), RESPONDENTS®,

" Dekkhan Agriculturists’ Relief Act (X VII of 1879), sectwn 13—-Smt b_z/

“mortgagee —Accounts.
: @ Second Appcal No. 27 f 1921. -



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 
	Page 1000 
	Page 1001 
	Page 1002 
	Page 1003 
	Page 1004 
	Page 1005 
	Page 1006 
	Page 1007 
	Page 1008 
	Page 1009 
	Page 1010 
	Page 1011 
	Page 1012 
	Page 1013 
	Page 1014 
	Page 1015 
	Page 1016 
	Page 1017 
	Page 1018 
	Page 1019 
	Page 1020 
	Page 1021 
	Page 1022 
	Page 1023 
	Page 1024 
	Page 1025 
	Page 1026 
	Page 1027 
	Page 1028 
	Page 1029 
	Page 1030 
	Page 1031 
	Page 1032 
	Page 1033 
	Page 1034 
	Page 1035 
	Page 1036 
	Page 1037 
	Page 1038 
	Page 1039 
	Page 1040 
	Page 1041 
	Page 1042 
	Page 1043 
	Page 1044 
	Page 1045 
	Page 1046 
	Page 1047 
	Page 1048 
	Page 1049 
	Page 1050 
	Page 1051 
	Page 1052 
	Page 1053 
	Page 1054 
	Page 1055 
	Page 1056 
	Page 1057 
	Page 1058 
	Page 1059 
	Page 1060 
	Page 1061 
	Page 1062 
	Page 1063 
	Page 1064 
	Page 1065 
	Page 1066 
	Page 1067 
	Page 1068 
	Page 1069 
	Page 1070 
	Page 1071 
	Page 1072 
	Page 1073 
	Page 1074 
	Page 1075 
	Page 1076 
	Page 1077 
	Page 1078 
	Page 1079 
	Page 1080 
	Page 1081 
	Page 1082 
	Page 1083 
	Page 1084 
	Page 1085 
	Page 1086 
	Page 1087 
	Page 1088 
	Page 1089 
	Page 1090 
	Page 1091 
	Page 1092 
	Page 1093 
	Page 1094 
	Page 1095 
	Page 1096 
	Page 1097 
	Page 1098 
	Page 1099 
	Page 1100 
	Page 1101 
	Page 1102 
	Page 1103 
	Page 1104 
	Page 1105 
	Page 1106 
	Page 1107 
	Page 1108 
	Page 1109 
	Page 1110 
	Page 1111 
	Page 1112 
	Page 1113 
	Page 1114 
	Page 1115 
	Page 1116 
	Page 1117 
	Page 1118 
	Page 1119 
	Page 1120 
	Page 1121 
	Page 1122 
	Page 1123 
	Page 1124 
	Page 1125 
	Page 1126 
	Page 1127 
	Page 1128 
	Page 1129 
	Page 1130 
	Page 1131 
	Page 1132 
	Page 1133 
	Page 1134 
	Page 1135 
	Page 1136 
	Page 1137 
	Page 1138 
	Page 1139 
	Page 1140 
	Page 1141 
	Page 1142 
	Page 1143 
	Page 1144 
	Page 1145 
	Page 1146 
	Page 1147 
	Page 1148 
	Page 1149 
	Page 1150 
	Page 1151 

